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CENTRAL HGNINISTHHTIUE TRIBUNAL

ALLAHABAD BEHCH, ALL&HAB&D.
D 5 i
< Allahapagd Beowix Thia the dey g $ 52"‘“ 1995,

i
ORIGINAL APPLICATION g, 1009 of 1993, |

1. Lalte Prasad, §/q¢ sri Omkar,
R0 village Rem Nagay, ' |
Post Rohil khang Univaraity.

Dlﬂttict-ﬂurailly.

2. Pyare Lal, $/0 mynna Lal,
Ko village Re&mnagar
Post Rohil khang Univﬂruity,

Diutricb—Blrﬂilly.

3¢ Munna q) %o Panchap Lal,
Ko village Ganesh Khera,

Post Bhuta, District =Bareil)y,

4. Hlnhly Ll.l, S/ﬂ TUlﬂi le'
o Village Lalpyr,
Post Rohilkhang Uniuraity,

v Dis trict-B-uil ly .

Se Ram Prakesh g/, Chokhey Lal,
Mohal} e Chitayly, Post Sirsa Jagir,

Birtilly.
6. Ak{l Mhdi S/n Sri R‘ﬂq Mohd
o Village Ghunnl,’Pult C-H.Glnj.

Distrie t-Blurilly .

\}_’ By Advocate Sri v.k, Srivastaya *esese Applicents,
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Versus
1. Union ofIndis, through Secretary,
f¥\ Indien Council of Agricul tural Ressarch,
New Delhji.

2, The Oirector,

Indian Veternery Research Institute,

Central Avian Research Institute,

f?” Izzltm-g-r, 91“111,,,

e Oirector,

I.WeR. I, , 1zzatnagar,

Birﬁilly.

4. The Farm Menager (Horticulture(),

Ferm Section, Indian Veternery Research Instityte,

Central Avisn Research Institute,

Izzlt-ﬂlﬂll‘, Blrﬂilly, UOFII

9. The Production Manager, C.A.R.I.V,

Physiclogy and Production Division,

1zzatnagar, gare illy,

00 c0q eg Hllpondlntl.
By Advocate Sri JoN, Tewari,

CORMIs Hon'ble Me, T,L. verms, mEmgER (3)

Hon'ble Mr, K, Muthukumar, mEmMBER (a)
M

0 R DER (RESERVED)
m——-—__.-__

Hon'ble Mr. K. Muthukumer, MEMBER (A)
-—-_-'—_‘—-.——-—._____._—

1, Certein 0.As riled by other applicents in the

8ame organisation namely I,V,R.I haye been d isposed ofby
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the order dated 15,12,1994 of this Tribunel in the leading
O0.A, Noo, 1336 of 1993 Munna Lal and others Versus Union
of India and others and other eonnected Originsl Applica-

tions. By this order, these @pplications were dismissed,

24 The fagts and the reliefs in the present 0.As
8re in parimsteria with those in the above U.As whieh
have been dismissed by this Tritunal in the am resaid

order dated 15,12,1594,

3. In view of Bhe above order sfikk of the
Tribunel in those ceses, we dismiss the present applicatien

also. No order as to costs,
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